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MR. SPEAKER: Are you serious
enough to discuss anything?

PROF, MADHU DANDAVATE: 1
want to submit that just now you
have said that you are going to allow
the matter to be considered by the
Business Advisory Committee. Let it
be very clear that as far as adjourn-
ment motions are concerned, it is not
the concern of the Business Advisory
Commuttee, 1t 13 your prerogative....

MR, SPEAKER: Ves, it is my job.

PROF. MADHU DANDAVATE:
You have rightly said that you will
be governed by the rules, In ad-
dition of the rules, you should also be
guided by the help and assistance
given by the Members. .(Interrup-

tioms),
MR, SPEAKER: That is what I do.

PROF. MADHU DANDAVATE:
Kindly allow the Members to make
submissions,

MR, SPEAKER: I am not going to
allow submissions by Members on
this adjournment motion,

PROF. MADHU DANDAVATE:
You have allowed in the past....
(Interruptions),

MR. SPEAKER: TIN5 S1TT |

You do not listen to me.... Please sit
down, I have to make an announce-
ment,

I have received notices of adjourn-
ment mothoms.. .
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1233 hrs,
MOTION FOR ADJOURNMENT

GOVERNMENT'S FAILURE IN ENSURING
SAFE TRAVEL ON RAILWAYS AS EVIDENCED
BY VARIOUS ACCIDENTS,

MR. SPEAKER: T have received
notices of adjournment motiong from
Shri Jyotirmoy Bosu, Shri Indrajit
Gupta, Shri P. K. Kodiyan, Shr{
Narayan Choubey, Shrimati Geeta
Mukherjee, Shri Ramavatar Shastri,
Shri Harlkesh Bahadur, Shri Dhanik
Lal Mandal, Shri Samar Mukherjee,
shri Satyagopal Misra, Shri E Balan-
andan, Shrl Rashid Masoed, Shri
Ram Vilas Paswan, Prof, A, K. Mehtas,
Shri Rajesh Kumar Singh, Shri
Rajnath Sonkar Shastri, Shri Jagpal
Singh, Dr. Vasant Kumar Pandit,
Shri R, P, Yadav and Shri Niren
Ghosh regarding. Government’s failure
in ensuring safe travel on the
Ra‘lways @as evidenced by various
accidents, the worst being near
Samastipyr resulting the death of
iarge number of persons,

According to the list of business
already circulated for this day of the
session, the of KailWays i
scheduled to make & statemeirt teday
in respect of..,
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MR. SPEAKER: Why don't you
listen first? Why do you jump at con-
clusions? I do not know why. 1Is
there some spring behind you?

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Speaker, Sir....
(Interruptions)*®* You may refer to
the Minister’s statement which he is
going to make, You remember....
(Interruptions) **

MR SPEAKER: Let me finish.
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MR, SPEAKER: I have
your letter,

received
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(Interruptions)

. SPEAKER: Are you not going
to“ﬁlte::toma?ﬁnt you listen to
me.. I do not know, howhaﬂ.hﬁﬁ
bﬂrs}umpto ions, You

entome. on’tyoumtanto
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me.. what has been gatd without my
permission is not going on record,
(Interruptions) **

MR. SPEAKER: According to the
Hst of business already circilated for
this first day of the Session, the
Minister of Railways is scheduled to

make a statement today in respect of
three..

(Interruptions) **
MR .SPEAKER: Not allowed.
(Interruptions)**
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(Interruptions) **

MR, SPEAKER: Nothing will go:
on record, whatever the Member gays.

The Minister of Raillwayg is sche-
duled to make a statement today..

(Interruptions) **

MR, SPEAKER: Are you running
this House? Are you taking charge
of the House?

(Interruptions) **

MR, SPEAKER: Do you know
what you are talking about? Does
anybody know what he is talking
about?

(Interruptions) **

MR. SPEAKER: The Minister of
Railways is scheduled to make a
gtatement today in respect of three
major accidents and normally an op-
portunity for dmcussion could be found
by way of admission of notices of
motions under R 1&4 to take into.
consideration the a gtatement.

¢* Not recorded,
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MR. SPEAKER: You are such an
incorrigible man.

Such a discussion . .
(Interruptions) **
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You are putting the cart
the horse,

(Interruptions) **

before

MR SPEAKER: Such a discussion,
however, could take place only later
and not today,

A large ‘number of Members of
Parliament, including the leaders of
groups have, however, met me and
impressed that Railways being the
major means of {ransport for common
man, 1t 1v imperative that the record
of safe running as in earlier years
should be maintained.

SHRI HARIKESH BAHADUR: No
Minister here,

MR, SPEAKER: Before 1 conclude,
I would like to refer to some other
notices for Adjournment Motions,
which I have recejved.

(Interruptions) **

MR. SPEAKER: Please listen to me
first. I don't know, even you cannot
listen to me, how am I to conduct the
business?

Before ] conclude, I would like to
refer to some other notices of Ad-
journment Motion, which I have re-
ceived on the subject of spiralling
prices and in respect of recent hike
in petroleum products &and infla-
tionary situation prevailing in the
country, These subjects also came
up for discussion at the informal
meeting that was held with the leaders
of the Parties. It was said that It
would be more appropriate to discuss
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these matters of national importance
as a No-Day-Yet-Motion under Rule
184, which has already been admitted
so that adequate time was available
for discussion,

In the circumstances I give my
consent to the Motion of Adjourn-
ment tabled by Shri Jyotirmoy Bosu
and others regarding Railway ac-
cidents under Rule 56 of thc Rules of
Procedure and Conduct of Business.

Sari Jyotirmoy Bosu who has
secured first place in the ballot may
now ask for the leave of the House
to move the Motion.

(Interruptions) *+

el AERA: wI I R F A
T ?

What aie you doing?
(Interruptionsg) **

MR. SPEAKER: Not allowed. Not
admitted.
(Interruptions) **
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Nothing more,
(Imterruptions) **

MR. SPEAKER: You speak please,
Mr. Bosu, First he must speak, I
have allowed him,

(Interruptions) **

MR. SPEAKER: Nothing is going

on record without my permission.
Yes, Mr, Bosu.
(Interruptions)**

MR. SPEAKER: Nothing doing.
Nothing doing. No. Nothing to be

recorded.
(Infterruptions) **

**Not recorded,
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SHRI JYOTIRMOY BOSU:; I seek
"the consent of the House to move an
.adjournment motion on the Govern-
ment's failure tg prevent frequent
major aceidents in the country, taking
a heavy toll of life and properly.

MR. SPEAKER: Is the leave to
move the Motion opposed?

The leave is granted. The adjourn-
ment motion will be taken up at
4 pm_and 2-1-|2 hours will be allot-
ted for its discussion.

W IREATT wedr (GeWe) ¢
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12.42 hrs.

RULING ON QUESTION OF PRIVI-
LEGE RE. CERTAIN REMARKS
MADE BY SHRI JYOTIRMOY BOSU
IN THE HOUSE ON 3 MARCH, 1981

MR. SPEAKER: During the last
Session on May, 8, 1981, I had inform-
ed the House that Shri Jyotirmoy
Bosu wanted to make a personal ex-
planation in regard to the remark ‘I
did it' made by him on 3 March, 1881,
in response to Shri Eduardo Faleiro's
statement on that day that:

“a Member of Parliament wrote
to the Minister of External Affairs
mentioning that  Bengali author
had prepared a plan showing a por-
tion of India as part of China and
asked the Minister of External
Affairs as to what his reaction
was. . bt

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): I am on a point of
order, ., .,

MR. SPEAKER: “....The Minister
of Externa] Affairs said we were aware
of this matter; we are seized of it; it

is under consideration. This Member
of Parliament divulged this informa-
tion to the Chinese Embassy and it
got....”.

1 had then observed that I had asked
for a factual note from the Minister
of External Affairs which had been
recertved that morning and that I was
looking into the matter.

In his statement of persona] expla-
nation dated 6 May, 1981, Shri Jyotir-
moy Bosu stated inter alia that

“I wrote g letter to the Minister
of External Affairs in the beginning
of last year that articles have been
written and published in important
papers questioning the correctness
of the present boundary line bet-
ween India and China. This has
come out publicly in a number of
publications more than once. On
the basis of the above, I wrote to
the Minister of External Affairs
and also asked him on the floor of
the House....as to what his com-
ments werc on the views expressed
and facts published by the authors
of the aforesaid publications. But
it is regrettable that in spite of
several reminders, the Minister has
not given any reply to the points
raised by me and in the articles
mentioned above. This ig what I
conveyed to the House on 3-3-1981.",

The Minister of External Affairs in
his factual comments stated inter
alia that

“Shrij Jyotirmoy Bosu addressed a
letter to me on the 12th Mareh,
1980, in which he referred to cer-
tain published material which in his
opinion cast some doubts on the
position taken by the Government
of India on the border between India
and China. I sent a reply to him on
March 27, acknowledging his letter
and saying, inter alia, that T would
have the matler examined from the
viewpoint expressed in his Jetter.
This was the only communication
sent by me to Shri Bosu..:..since
the matter was of an extremely de-
licate nature, I did not senq any



